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Let all hon. Members note that the
time of the House is very precious, and
that they are going to do one thing
or the other which is very important.
Merely because somebody has an ap-
prehension, he need not bring up a
matter here. [ am sure that the ad-
vice given by Shri S. M. Banerjee will
be taken into account by all hon.
Members who want to bring up such
matters.

Shri Nagi Reddy (Anantapur): It is
certainly a matter of great public im-
portance, because there are so many
doubts being raised as to whether it
is going to be taken up in the Third
Five Year Plan at all

Mr. Speaker: This particular call-
ing attention notice has been admitted,
and it will be answered.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): With
vour permission, I would like to save
the time of the House. Since the
statement is a lengthy one, with your
permission, I would like to lay a copy
of the statement on the Table of the
House. [See Appendix III, Annexure
No. 33].

An Hon. Member: Let if be circula-
ed also.

12.09 hrs,

DEMANDS FOR GRANTS—contd.

MinisTrRY or COMMERCE AND INDUSTRY
—contd,

Mr. Speaker: The House will now
take up further discussion and voting
an the Demands for Grants under the
control of the Ministry of Commerce
and Industry. The hon. Minister.
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Shri Basappa (Tiptur): Nobody has
spoken from Mysore.

Mr. Speaker: This matter was con-
sidered yesterday, and, therefore, [
extended the time, and 1 requested
the hon. Minister to reply only today.
We have no time now.

Shri Basappa: This is an importiant
Ministry. At least ten minutes’ time
may be given to me. Nobody has
spoken on these  Demands, from
Mvsore Statce,

Mr. Speaker: 1 am sorry. Whatever
remains may be spoken on the Finance
Bill. Hon. Members may  reserve
those things for the Finance Bill.

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
The discussions which were held
vesterday were throughout very con-
structive, and T would, therefore, like
to express my gratefulness to  the
House for the same.

To begin with, 1 shall deal briefly
with the points raised by some hon.
Members. Perhaps, it would be
better if 1 say a few words on what
Shri P. K. Deo said about the Orissa
Textiles.

1 am sorry that what he said had
created a sornewhat wrong impression
about the whole matter. This is an
nld case and it has been carefully
looked into by the Department of
Company Law Administration. It is
true that an inquiry was held by an
inspector and his report was submitted
to the Department of Company Law
Administration. The report of the
inspector was gent to the Orissa Gov-
ernment when they asked for it.

Shri Braj Raj Singh

When was it sent?

Shri Lal Bahadar Shastri: When
they asked for it, it was sent to them.
Under the law, no such report is sub-
mitted to anybody unless it has been
dananded by one or more share-
holders.

Shri Braj Raj Singh: | wanted te
know the lme whan it was sent %o
Orisss.

(Firozabad):
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Shri Lal Bahadur Shastri: 1 ghall
tell him.

Mr. Speaker: Hon. Members will
kindly note down any particular points
on which they want clarification after
the Minister concludes.

Shri Lal Bahadur Shastri: Under the
law, we are not entitled to send the
report to anyone else except to a share-
holder subject to his demanding the
same. If he does not, we are not
bound to send it to him and we cannot
send it to him. The letter from the
Orissa Government was received in
September, 1859 and the report was
immediately sent. It is wrong to say
that remindcers were sent. The hon.
Member, Shri P. K. Deo, mentioned
that perhaps many reminders wecere
sent. That is quite incorrect. No re-
minder was sent. On receipt of the
first letter, the report was sent to the
Orissa Government.

Secondly, there are two kinds of
allegations or charges made against
the Orissa Textiles. The first is about
a breach of the company law.  Inso far
us that is concerned, the Company
Law Administration examined each
and c¢very one of the points referred
to by the inspector. I might tell the
House that before any action could
be taken, the Orissa Textiles had recti-
filed most of the mistakes that were
pointed out in the report. 1 cannot
go into vach and every matter here.
But the Compuny Law Administration
does not generally want to take action
before an opportunity is given to the
concern to rectify their mistakes. If
they do not do it, naturally action is
taken against them or a suit is flled
in court. But here there was no cause
for action because the mistakes were
rectified.

1 shall merely point out as examples
two charges. One is about advances
to the directors of the company and to
other companies in which the directors
were interested, without disclosure of
interest etc. A sum of Rs. 12,509 was
outstanding from some persons as in-
terest from debit balances. These
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transactions amounted to a centraven-
tion of section 86D of the 1813 Act.
But since the directors paid the
amount of Rs. 12,509 before final action
on the inspector’s report was decided
upon, it was felt that a prosecution for
the technical breach of law would not
be worithwhile.

Secondly, regarding the utilisation of
the accumulatiomr in the staff provi-
dent fund by the company, without
going into details, I might merely in-
form the House that the balances to
the credit of the staff provident fund
on 31st March, 1955, were Rs. 1,08,960.
The liability of the provident fund
was cleared off by the company by
making investments as required under
the Trust Deed.

These were two clear examples
which go to show that the mistakes
or breaches werce rectified and no
action was called for. Now, there are
other types of cases which attract civil
liability. Generally, the Government
of India in the Department of Com-
pany Law Administration do not con-
sider it advisable to go in for civil
cases. The main responsibility of fil-
ing a suit of a civil nature is that of
the shareholders. 1 have not got much
time because I have to deal with a
number of other matters, but if the
hon. Member will see the UK. prac-
tice, he will find that the UK. Gov-
ernment also do not encourage any
kind of civil litigation in regard to
such inquiries held there. It is left
to the shareholders to take what
action they deem fit.

In this case, the Orissa Government
have got a larger number of shares
in the Orissa Textiles and as one of
the shareholders of that concern, they
could, if they thought proper, have
filed a civil suit against the Orissa
Textiles. Even in that respect, I can
quote some cases, but I would not like
to take the time of the House.

In another matver not in connection
with this case but for a different rea-
son, the Company Law Administration
took action against Shri B. Patnalk
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whouse name was mentioned by the
hon. Member. He gave the impression
that some kind of protection was being
given to Shri B. Patnaik. It is a
wholly wrong idea. 1 might tell him
that when this case was being examin.
ed, Shri Patnaik was actually prose-
cuted by the Company Law Adminis-
tration for certain otfences. 1t was
a criminal case filed by the Company
Law Administration against Shri
Patnaik. So there is no question of
giving any protection to Shri B.
Patnaik.

Shri Braj Raj Singh: What is the
amount involved in the case?

Shri Surendranath Dwivedy
(Kendrapara): The Orissa Government
are protecting him all right.

Shri Lal Bahadur Shastri: The
Members of the Orissa Assemby, if
they so desire, can take up that ques-
tion in the Assembly with the Gov-
ernment. But I -would like to tell
Shri P. K. Deo, that even now I am
prepared to look into the whole matter
again. 1 have not dealt with that
case. It has been dealt with at the
Secretary's level. But even though I
have not been able to go through the
papers fully, from as much as I have
seen, 1 am convinced that no action
under the company law was called for.
1 have discussed with all my officers
of standing—legal and judicial stand-
ing—who have told me only this
momning that their review or their
examination might be scrutinised by
anybody. They are absolutely certain
that under the company law, no action
was called for. As for the civl suit—
of course, it was for the shareholders
to take action. Even in those matters,
they hold certain views. I do not want
to express them here. I am even pre-
pared to invite Shri P. K. Deo to come
and have a discussion with the officers
of the Company Law Administration.
1 would only beg of him not to refer
to such matters in such detail in the
House unless he has had a discussion
with us and has felt convinced that
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the position is not satisfactory and the
matter should be taken up in the
House itself.

Shri P. K. Deo (Kalahandi): I rise
on u puint of order. This restriction
may amount to a breach of privilege.
This means that one cannot cxpress
one's views without first discussing the
matier with the officers.

Shri C. D. Pande (Naini Tal): It is
only an appeal. I think he has not
understood the spirit in which it was
said.

Mr. Speaker: Order, order. The
hon, Minister will kindly resume his
seut,

The other day, 1 believe, Shri Nagi
Reddy raised this  question. Shri
Patnaik who was here wanted him to
give the full name in order to avoid
any confusion that it referred to him.
Then, I observed that we have got
the privilege. But if there be an im-
pression created outside that we are
abusing thisz privilege that would not
add to the prestige of Parliament. [
also referred to a rule so far as the
public officials under the authority of
the Ministers are concerned. There
is a rule which says that if any hon.
Member wanis to raise any charge of
corruption or otherwise against any
surh person he must send notice to me
and I will forward it to the Minister
so that when the matter is raised on
the floor of the House, the Minister
may be in possession of the facts te
contradict or otherwise explain that
matter. That rule is being observed.

But with respect to outsiders, om
whose behalf and as whose agents we
have come here, their respect and
their  prestige is  as  mych our
concern as our respect and pri-
vilege. Therefore, I said to 8hii Nagi
Reddy, while he was speaking, that
only after all enquiries are made and
they are satisfled on some authority
which they can rely upon, they
should make such statements. Once
a statement is made on the floor of
the House, it catches and the damage,
if any, is done even if it is corrected
later on. It is within this limit that
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there is freedom. There is nobody
who is going to prevent an hon. Mem-
ber even assuming that an hon. Mem-
ber goes out of his way and uses his
privilege; it is for me to pull him up.
Of course, nobody can take exception
to that. Of course, hon. Members
will, certainly, place before the House
without fear or favour any important
thing, any matter of importance and
they need not be afraid of anybody.
But that ought not to allow them to
niake all sorts of allegations without
proper limit. It is their responsibility.
These are the limits. I cannot say
nore on this matter. Every hon.
Member who wants to say something
wbout any important person who is not
before the House will weigh once,
twice and thrice and also place him-
self in the position of the person out-
side, before doing so. Next time he
may or may not be returned as a
Member. Supposing some other Mem-
ber makes such an allegation how
would he like it?

Under these circumstances, these
are the limits within which the hon.
Members must exercise their privilege.
They themselves must find out how
far they can proceed. Of course, they
are entitled to all the immunities that
the Constitution haz given them.

Shri P. K. Deo: 1 beg to submit
that the observations I made are cor-
roborated by facts from the reports
and from the various documents. 1
never attributed any motive. 1 left it
to the Chair to draw conclusiona

Mr. Speaker: 1 am not here to draw
conclusions. I do not know the facts
at all. I leave it to the hon. Members
to decide for themselves whether they
can make such statements or not
Every hon. Member iz his own best
judge. He is a representative of 8
lakhs of people. He holds a very res-
ponsible position. Merely because
there is privilege and immunity, be
ought not to utilise it. Of course, hon.
Members could make statements which
they would not be afraid to make
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outside. That must be the norm. 1lm
exceptional cases, of course, the border
line may be crossed. The hon.
Minister.

Shri Lal Bahadur Shastri: I shall
come now to another point. Shri Nagi
Reddy said something about some of
the important concerns in which we
have got a minority shareholding and
the foreigners are in a majority. 1
wanied to examine the figures; but I
am sorry I have not been able to getd
them. But, if nccessary, 1 can fur-
nish that information to Shri Nagi
Reddy separately. (Interruptions.)
But even if the House wants, 1 have
no objection becausc that is an open
chapter, that is an open book. There
is nothing secret about the participa-
tion or collaboration that takes places.
But, generally, our policy is that we
want that Indians should be the majo-
vity shareholders in any concern and
the management should also be pre-
dominantly in Indian hands.

These are the important  points
which are borne in mind in coming
to any agreement. But it cannot be
done always and in each and every
case. We have to make some modifi-
cations or we have to accept certain
conditions in difficult cases. We can-
not entirelv prevent the development
of industry in certain directions if we
have not got the necessary foreign ex-
change or the necessary rupee flnance.
So, in those circumstances, some ex-
ceptions are made; and, I do not think
it would be possible for me to give
any categorical assurance fthat no
such participation in which there o
majority shareholding of foreigners
will be possible. But, however, 1 do
feel that, as a general principle, we
accept what, perhaps, Shri Nagi Reddy
wants; and we have been pursuing
that policy throughout.

1 was a bit surprised when he said
that no Indian is able to design a steel
plant. He said it would be impossi-
ble for any Indian or any Indian en-
gineer to put up a steel plant. I was
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amazed to hear that. I do not want
to criticise anybody. But, anyhow, the
collaborators and the participants in
the three steel plants will be greatly
blamed if that situation exists. (Inter-
ruption).

Shri Nagi Reddy (Anantapur): It js
not my intention to say that. I was
referring to the private sector. I am
sure that today designers have been
produced in the country. My only
contention was that during the 50
years of existence of the private sector,
the IISCO and TISCO, we were not
able 1o get that technical know-how
which we are now getting through the
public sector. That was my criticism.
1 am glad you have got it nuw.

Shri Lal Bahadur Shastri: That s
all right. 1 had a slightly different
impression. Anyhow, as the Steel
Minister is sitting here I thought I
might convey to the House what he
feels about the matter. He was tell-
ing us that, in fact, a preliminary re-
port has already becn submitted for a
fourth stec] plant by an Indian engi-
neer and a number of Indian consul-
tants. The Steel Minister fecls that
it might be possible to put up the
fourth steel plant with the help of
Indian engineers. He feels that per-
haps 80 per cent. of the officers at the
top—he was not referring to the lower
officers—about 80 or 70 per cent. of
the officers at the top might be found
—top engineers—from amongst our
own countrymen. This is, I think, a
big achievement; and I hope Shri Nagi
Reddy will feel satisfled over this
matter.

I shall now 1cfer to what Shri B. C.
Ghose and Dr. Krishnaswamy said
about exports. I am sorry I am not
prepared to share the pessimism of
Bhri B. C. Ghose in regard to the im-
provement of our exports. I was also
a bit surprised when he said that dur-
ing the last three years, or over three
years, there has been a decline in our
exports. But the figures tell other-
wise. This year, in 1959, our exports
have reached the figure of Rs. 623
crores.
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Shri Bimal Ghese (Barrackpore): I
said about 1956-57, 1957-58 and 1858-39.

Shri Lal Bahadur Shastri: In 1857
it was Rs. 610 crores; in 1958 it went
down. ...

Shri Bimal Ghose: In 1857-38?

Shri Lal Bahadur Shastri: I am
giving the figures for the calendar
vears 1957, 1958 and 1959, This Rs. 623
crores is for the last year, I mean
1959. It is the highest fig-
ure of exports for the last
10 years. However, I should agree
with Shri B. C. Ghose that we will
have to face enormous difficulties in
the coming year. The world market
is getting more and more competitive.
Yet the world trade is on the increase
and if it is expected to increase, the
Indian trade should also expand. In
that hope, I have a feeling that our
exports would rather go up than go
down. As I mentioned, we may have
to face great difficulty in so far as
the West European countries are con-
cerned and the hon. Member is fully
aware of the coming up of the Eur-
opean Cammon Market. That restric-
tive approach is there and I hope they
will themselves realise that it will not
ultimately help them. However, as
far as we have been able to judge,
these things have not affected our ex-
ports so far. However, we have to be
very careful and we keep a close and
constant watch In fact we are mlso
considering ways and means as to how
to overcome the difficulties that we
might have to face in case these res-
trictions have a bad effect on the trade
of our own country. [ may also tell
him that it is our desire to increase
our exports in a big way through the
State Trading Corporation. The STC,
it has often been said by the people
outside, is going in for more imports
and has not done enough towards ex-
ports. [ fully realise the significance
of these observations and for some-
time we have been making efforts for
the STC to take more and more in-
terest in exports. It has been possible
for the STC to export goodz worth
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over Rs. 21 crores last year and I know
that it is trying to double this amount
in the current year, 1960.

As Dr. Krishnaswami said, it is true
that if you want to export, greater
production is absolutely necessary. 1
fully endorse his views. There are
still many primary products which are
exported and which have got a fairly
good market. Items like oil seeds,
chillics, onions, spices, cotton, raw jute,
©il and oil-cakes, etc. have great ex-
port possibilities. It is true they are
more or less in the agricultural sector;
they are agricultural products. So, it
is essential that the production of these
items ghould be considerably increas-
ed. I do attach full importance to the
increased production of foodgrains but
I am sorry I do not hold the opinion
that the cash crops cannot be simul-
taneously developed or their produc-
tion cannot be increased, whether it
is cotton or raw jute or oil seeds. Al
these items could also be developed
simultaneously. Otherwise, if produc-
tion does not increase, the prices go
up. Some of these commoditics are
consumed in the country in large
quantities. I feel somewhat amused
but I am told that my friends from the
south resent the export of chillies. The
export of onions will be resented in
Punjab, in Meerut and in other places.
To some extent we will have to make
some sacrifices. 1f we produce more,
we can keep the price level as well as
export the surplus that is made avail-
able for that purpose. I must say that
our sister Ministries have to realise
the urgency and importance of exports.
They do so but perhaps a greater rea-
lisation is called for, as is called for
n the case of the manufacturers out-
side and other mill-owners, etc. Simi-
larly, the Government as a whole will
have to move in this matter and take
a bold step.

Dr. Krishnaswami said that special
efforts should be made to promots
trade with Africa and Middle-East. I
<o not want to claim any special cre-
dit but if Dr. Krishnaswami will gsee
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my note on African countries and the
efforts we are making for increasing
the exports, he will perhaps be satis-
fied that the Ministry is already at
the problem. He does not happen to
be here but I would like to inform
the House that we had a series of four
Indian exhibitions in the recent past
in East Africa—Mombasa, Dar-es-
Salaam, Pemba and Nairobi. They
were held during the period Decem-
per, 1959—Fcbruary, 1960. For 1860,
two more exhibitions—one at Cairo
and the other at Accra—have already
been approved. We have already one
show-room at Cairo which was estab-
lished in 1957. For 1960, two more
show-rooms, one at Beirut and the
other at Nairobi have already been
approved. These two new units will
be started as early as practicable,

As regards South East Asia, we
have already one small show-room at
Jakarta and another at Bangkok.
Similarly, show-rooms in the premises
of our mission at Rangoon is now un-
der consideration. We considered
Singapore but it has recently been
given up. Besides that the Federation
of the Chambers of Commerce and
Industry has set up regional councils
consisting of exporters interested in a
specific region to aim at concerted
measurcs with the help of official and
semi-official organisations to promote
exports in particular regions.

It was also said that we should try
to strengthen our commercial repre-
sentative organisations abroad. At
present we have 39 trade officers and
we spend nearly Rs, 58.79 lakhs on
them. From time to time, we have
reviewed the staff position of our trade
offices and have been considering the
question of strengthening our commer-
cial representation abroad. It has, how-
ever, not been possible to increase the
staff in many places as the need for
economy has been paramount. A com-
mittee has recently been constituted to
review the staff position in the trade
offices in our embassies abroad and it
is reviewing the position, embassy-wise
and it is attempting to find solutions
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compatible both with economy and in-

-

creasing efficiency. Although Dr
Krishnaswamy said that these incen-
tives or export promotion schemes
would not go too far to help our ex-
ports, I am sorry I do not agree with
him and I do feel that we have to take
various steps such as publicity, propa-
ganda, strengthening of our commer-
cial organisations abroad and greater
production. But export promotion
measures are absolutely necessary. 1
know that all ‘those measures and
gimilar measures have been taken in
wvarious countries who have been able
‘to step up their exports, whether it is
Japan or other countries. In fact,
what we have done so far in order to
‘boost up exports does not go very far.

I may take the example of refund te
exporiers. The refund to exporters is
made with great difficulsy. In fact, the
exporter is put to a lot of inconveni-
There are taxes levied by State

ence.
‘Governments, excise duties by  the
Government at the centre and other

taxes also. 1 have been considering
whether it would be possible for the
reimbursement of the refund to the
exporter from one place, and the
Cen:ral Government and the State
Governments can settle their accounts
among themselves. If the exporter
has to get his refund for sales tax
from the State Government, for excise
duties from the Central Government
and, perhaps, some refund for levies
by Local Boards. if we could collect
all these things together and pay it
back to him from one centre or one
place, it would make his task very
easy and, I think, it would give him
a special encouragement. I am con-
sidcring this matter whether we can

do it, and we will have. naturally to .

consult the Economic Affairs Depart-
ment.

While dealing with exports, I might
alsn <av a few words about imports.
Although it may look incongruous, if
we wan! to step up our exporis we

» will have to an extent to liberalise our
imports. There are many things, whe-
‘ther it is capital goods or otherwise.
Maturally, for capital goods we will
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have to import for replacement of
machinery—tea machinery, coal
machinery eic. They are all coming
up for replacement of their old
machinery. Unless we have got

necessary funds we cannot give them
licences for importing that kind of
machinery. So we have to remember
that for sometime to come we will
have to import more and more.

The question of raw materials Is
undoubtedly most important and, in
faci, our production could have been
much better if wo were in a position
to supply enough raw materials to our
manufacturers, whether it is steel or
non-ferrous metals or rayon yarn or
wool tops. Therefore, these two
things go together.

Recently some transport workers of
some transport organisations met me.
They said it was false economy not to
supply them spare parts; their vehi-
cles go off the road for a number of
days and they cannot function. We
have to consider these matters and be
very careful in so far as our restric-
tions on imports are concerned,

In fact, I am sorry that whereas for
capital goods and machinery etc. we
get foreign loans, for raw materials
we do not get them. We have got
some from Canoda and some from the
Development Loan Fund also. When
the three experts of the UN. were
here, in fact, I told them that it was
for them to devise ways and means
how they can help our country to
import raw materials from abroad in
order to develop our industries. BSo
1 personally feel that whereas we may
ask for help in respect of capital
goods and other things, we should also,
as far as possible, make full efforts
to get sufficient loans for import of
raw materials.

Well, in this connection, 1 thight tell
Shri Ghose that in spite of these res-
tricted imports we have been able to
increase our industrial production. In
fact, if | mistake not, the figures that [
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have seen last night show that the in-
crease is rather over 10 per cent. It
has been possible to do so because we
have been very discreet in fixing priori-
ties to imports of various commoditics.
We have, naturally, given priority to
machinery or to spare parts or to raw
matcrials. So our discretion has paid,
and in spite of restricted imports our
production has gone up.

I might also inform the House that
we propose to take important steps in
order to minimise the difficulties of the
importers. One of the important mea-
sures which we have taken is inot of
repeat licensing. In the cases of repeat
licensing licences are 1ssued across the
counter within two to six days of the
reeeipt of the application. We propose
to continue with this measure. Asg a
measure of further help, especially to
the industry, it is our intention to bring
in annual licensing for quite a large
number of items of our imports for
actual users and for some established
importers very shortly. This will be a
new and big step and will help a num-
ber of industrics in the scheduled sector
as also our small-scale industries. It
is our expectation that besides being
of help to importers who will be saved
from making applications for import
licences, it will also enable importers
to enter into longer contracts with
forcign suppliers, arrange for freight in
advance and ensure uninterrupted
supply of raw materials to indigenous
industry on the basis of which they can
draw up and implement a planned pro-
duction programme, I might also ex-
press the hope that this will enable
them to take advantage of the price
situation in a manner that will maxi-
mise the quantum of imports for the
same value of foreign exchange.

I shall now say a few words about
textiles. This is undoubtedly one of
the important consumer goods and also
serves as a substantial exchange ear-
ner. The prices of cotton have recently
gone up, and there is going to be a
heavy bill on increase in wages dear-
uess wllowances etc, In the Hght of re-
commendations of the Textile Wage
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Board. But the biggest difficulty has.
been the shortage of cotton.

Our production of cotton on account.
of bad crops has considerably gome
down irom 51 iakh bales to about 42
lakh bales, and recently the Textile
Commissioner has informed us that he
apprehended a further reduction and he
felt that it may not be possible to-
make cotton available for more than
38 lakh bales. So this has caused a
serious gituation both for us ana for
the industry. Further, cloth is an im-
portant matter on which we cannot
take any risks; it comes next to food.
Therefore, we have decided that we:
should mmport cotton from {oreign
countries.

Because the deficit will be about 12
lakh to 14 lakh bales, we have up till
now, durng the current season, per-
mitted the import of a quantity of 8.8:
lakh bales. We are making further
ctfforts to import nearly four lakh
bales unaer P.L. 480 as well as from
nther free sources in consultation with-
the Department of Economic Affairs.
This will, I hope, help in bringing about
~onsiderable relief in so far es the
supply of cotton is concerned. It is
essential that the textile mills should
fully maintain the production of cotton
fabrics and I hope the prices should not:
rise¢ in case the supply of cotton is
adequate.

1 might also mention a few words:
about the closed mills in the textile
industry about which references have
been made in this House during
Question Hour. There are 39 mills
closed. As I had said before, the Tex-
tile Commissioner's organisation had
made enquiries into the case of the
closed mills. The report has not been:
submitted, but it is hoped that by the
end of next month, they will be able
to submit their report. However, their
preliminary reaction is. out of these 39
mills, about 19 mills are such which:
will have {0 be scrapped either be-
caure their machinery is completely
outmoded or their management, finan-
cial position, etc., ig extremely peri-
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_&1t0. that matter.

lous. So, in these circumstances, the
textile working group feels that only
19 mills will be left whose cases will
have to be examined. They are Jonking
Hon Membei: muy
say that if these 19 or 20 mills are
scrapped, it might create a difficult
situation for the workers who have
been working there. 1 quite agree. But
there are two points which I would
like to mention in this regard. Firstly,
it is good that these old, outmoded mills
should not remain in production. They
are already closod‘ because in the com-
petitive world of today, these old mills
with old mauchiner, canast function at
all. It is good that they are scrapped
and new mills come up, prov ded with
automatic looms, and Government
would be most willing g give fresh
licences to parties to sit up mlls in
the same place or roundabout or near-
about that place, so that the workers
who have been working there get con-
tinued employment. We are willing to
do that.

Secondly, if these remaining 19 mills
which are under cxaminaton by the
textile working group could be revived,
some of the steps we can take to re-
vive them are : (1) appointment of
an authorised controller under the In-
dustries Act; (2) taking over the mill
on lease from the Official Receiver by
the State Government; (3) where de-
fective management is gt the root of
the trouble, persuading the manage-
ment to affect a voluntary change; (4)
create conditions in which more
finances would be forthcoming, parti-
cularly in caseg where the
closure wag precipitated by finan-
cial difficulties; (5) grant of faci-
lities for renovation and modernisation
of machinery wherever necessary; and
(6) addition of balancing equipment
when the existing machinery is either
unbalanced or uneconomic.

So, hon. Members will see that this
matter has been receiving very careful
attention of the Government, and we
propose to take various steps in regard
to the opening of milli end nsuing
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fresh licences for setting up of new
mills.

1 might also add that the question of
modermsation of textile mills is very
important, and if we want to continue
to export our cotton fubrics, there is
no way out but to gradually proceed
with the modernisation of textile mills,
1 know the National Industrial Dove-
lopment  Corporation has not got
enough funds at its disposal because
this modernisation will cost not in
lakhs but in crores—may be Rs. 60
crores ur Rs, 70 crores or Rs. 80 crores
or even, say, Rs. 100 crores. So, this
processing of modernisat'on will have
to be carried out in a staggered way.
1 would suggest that the textile indus-
try should not keep their hands and
minds closed. In fact, the textile in-
dustry in a way has 1 R
ner, and those enpgaged it sawald

be ablie to find  funds  from  their
own resources as  from  the publie
either through banks or by raising

loans, to renovate their mills and bring
ahout a radical change. Tre National
Industrial Development  Corporation
or the Government can help them in
guarantecing loans or in helping them
to get loans from banks or other simi-
lar institutions.

Shri Bimal Ghose and Shri A. C.
Guha have referred to the jute indus-
try. At the present moment, the jute
industry is, I might say, in a siable
position, and those engaged in it have
considerably modernised the industry.
That must be said to the credit of the
industry. However, one thing is there.
The jute industry should get cnough of
jute cuttings, which perhaps are used
for mixing purposes, without wh'ch
the quality of their fabric does not im-
prove. So, in so far as jute cutting is
concerned, we are going to import
their needs and requirements from
Pakistan. Hecently, in our agreement
with Pak'stan, we have introduced a
clause. Formerly, and last year also,
we had imported some jute cuttings
from Pakistan. So, if the needs of in-
dustry in so far as jute cutting is con-
cerned are fully met, there should be
no reason for any kind of dissatisfac-
tion, dissatisfaction in the sense that
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our export of jute goods should not de-
cline. That is my main interest,

It should also, however, be remem-
bered that about ten per cent of the
looms are still sealed. Formerly, it was
14 per cent. The industry has brought
it down to ten por cent. So, they have
moved in this direction. I have been
telling them, and I would appeal to
them again, that they should keep it
constantly in mind and try to release,
even if they can do it only gradually,
their loumns.

About tea, 1 shall not say much. But
there is one aspect which has caused
as some concern. Tea cxports declined
rather substantially last year. How-
ever, we think that it muy be possible
to make up that loss in the current
year. Even if we may not be able w
make up, I hope the export of tea will
Eo up in this calendar vear. In fact,
we have tuken a number of steps to
increase the production. I do not want
to go into the detalls. But in respect of
Cachar and Tripura areas, especially,
where the gardens are weak, we have
given them subs’dies in the matter of
fertiliscrs, transport, ete. Recently
we  have introduced two scheme:
to give them machinery  on hbire-
purchase basis. It was difficult to
introduce this scheme in 2o far as the
weak gardens are concerned, berause
they cannot provide the necessary se-
curity. Still, the Tea Board has pro-
vided funds for the same and this
scheme is heing ‘mplemented. About
Rs. 75000 per t 1 planter would be
given in case of Cachar and Tripur:.
In so far as the other arcas are con-
cerned, larger funds had been allocated
and a maximum of Rs. 2 lakhs would
be given to cach planter for this hire-
purchase scheme and they can replace
their old machinery. In fact, it is im-
portant that the old machines should
be changed, so that the plantations
can improve.

13 hrs.

Ar yuu 0re aware, the Finance
WMinister has stated in his speech that
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in order to relieve the tea industry
from the local levy of the Assam and
West Bengal Government, an enabling
provision has been made for raising
the excise duty on tea, so that suitablt-
compensation can be given to the
State Governments for abolishing their
levy. That has been a big problem
with the tea plantations of Assam and
Bengal. This step which the Finance
Minister has taken will, I hope, after
discussions with the State Govern-
ment give a great relief to the plan-
ters.

As regards propaganda of Indian tea,
1 might merely mention that we have
recently decided to carry on propa-
ganda of Indian tea in UK. Bul we
fell that we should not completely rule
out the general propaganda or come
out from the Tea Council. General
propaganda of tea also is desirable be-
cause it helps o the consumption of
more tea  in those areas  where
tea 15 not consumed much. s0,
we will be juining in genceral propa-
ganda also of tea. But specially this
step of propagating  Indian tea in UK.
has recently been decided and a mar-
ket analysis was carried out.

We have decided to poast an office in
the UK. 1o lvok after the interests of
Indian tea in that econncction.  Simi-
larly we have sclected g pfficer for
the posy of Tea Adviser in the Consu-
Inte Genoral of India in New York., It
will naturally be his duty to strive for
the promotion of tea exports to the
United States and Canada and to or-
ganisc the necessary publicity and pro-
paganda for this purposc. In regard to
West Germany and other European
countries, the deputation of an officer
to maintain close relationship with the
local tea trade is also under considera-
tion.

As regards coffce, its exports are also
limited only by our production. We
would like to export more. We have
now decided to increase our produc-
tion and we hope it would be possible
to double our production of coffee by
the ¢nd of the third Plan period. Thus
will, 1 hope, meet the internal need as
well as the nceds of export We shall
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try to achieve this increase in produc-
tion not only by intensive cultivation
in the areas already under cultivat:on,
but also by taking up coffee-growing 1
new areas where conditions are suit-
*able. Such areas will perhaps be found
in the States of Andhra, Orissa and
Assam.

I wanted to say a few words about
rubber, but I shall not do so as there
is hardly much time left. In the case
of rubber also, we want tn increase
our production. We are greatly in short
supply of rubber at the present mo-
ment. We are importing about 14,000
tons of rubber. So, we have a scheme
for replanting 70,000 acres of our low-
yielding rubber land. We are also
giving subsidy to growers fromn
Rs. 250 to Rs. 400 per acre. In fact,
we are already considering whether
this subsidy should be further in-
creased. There is a great possibility of
cultivation of rubber in Nicobar and
Andaman islands. Nicobar s ideally
suited for this purpose. In fact, we are
carrying on a survey in these jslands.
When the survey report comes, we will
consider as to what further steps have
to be taken.

Shri Vinayak Rao made a reference
yesterday about forward markets and
forward contracts. In fact he said that
forward trading should be banned. It
has both advantages and disadvantages;
I shall not go into them. But [ may
merely tell him thai during the last
few ycars, we have also come to know
that the members of the forward mar-
ket associations have indulged in wrong
practice. The powers available under
the existing Act have been found to he
insufficient to curb these activities and
it is proposed to tighten up the regu-
lation by such measures as registra-
tion of all associmtions in the country
engaged in forward trading of one
kind or another, rendering kerb trad-
ing and publication of kerb rates
illegal, tightening up the penal pro-
visions of the existing Act and such
other measures. [ propose to come
before the House with a Bill to amend
the  existing Forward Contracts
{Regulation) Act to provide for these
matters.
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I may also inform the House that
the present Patents and Designs Act
was enacted in 1911 and since then
there have been vast changes in the
political and economic conditions of the
country. In 1957, the Government of
India requested Shri Rajagopala Ay-
yangar, who was then a Judge of the
Madras High Court, to advise them in
regard to the revision of the patents
law. Shri Ayyangar submitted his re-
port. which is indeed very comprehen=
sive. 1t deals in detail with all the im-
portany aspects of the patent system.
After careful consideration of the rele-
vant matters, Shri Ayysngar rccoms-
mended that the existing patents law
in India should be revised and improv-
cd. having regurd to the aspecific econo-
mic, industrial and technological condi-
tions of the country. He has proposed
that therc should be a special provision
in the statute to minimise the abuse of
patent monopoly and to ensure the
compulsory working in this ocuntry of
patents. His  recommendations are
under examination and it is hoped to
introduce in Parliament during this
vear a comprehensive B:ll on patents tg
take the place of the existing Patents
Act. I must express my sincere appre-
ciation for the great work that Shri
Ayyangar has done in regard to these
complicated prublems, He has put in
very hard work and his reportsy are
voluminous and indeed make an in-
valuable contribution. It ix with his
assistance that we would be able to en-
act a satisfactory legislation on patents.

I might also inform the House that
from 1st April, 1960—f{rom tomorrow—
we will be adopting the metric system
in India.

We have consulted the State Gov-
ernments and they have all agreed.
As you all know, currency was to
be decimalised and the prevailing
weights and measures were to  be
replaced by the metric system. Now
the currency reform is nearly com-
plete and the reform of weights and
measures is in progress. So, it would
be possible to adopt this gystem from
the Ist of April 1960.
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Before I conclude, I shall refer to
one or two important matters con-
cerning the industry. My colleague,
Shri Manubhai Shah, has dealt with
heavy industries at great length. He
has furnished the House with all the
information in his possession as to
what Government propose to do now
and in the ncext Third Plan. The Plan
is indeed sizeable and heavy indus-
tries will undoubtedly revolutionize
the economy of our country.

Here I want to say a few words in
so far as the dispersal of industries
and employment are concerned. 1
have given thought to the matter as
to how we can increase employment
and give more employment (o our
people. Though 1 am saying nothing
new, it is almost certain that, in so
far as these heavy industries are con-
cerned, umless we can develop the
ancillary industrics along with them
there will be no dispersal of indus-
tries and there will never be greater
or larger employment. Though we
have been thinking about it we have
not been able to take any definite
steps. I think when licences are is-
sued, or any agrecment is arrived at,
it will have to be carefully considered
as to what are the ancillaries which
should be set up outside the bigger
project. For example, take motor
car. Everyone knows that a large
number of the parts, components and
tools of a motor car could be made
putside the assembly unit. At the
present moment, it is true that some
of these parts and components are
made outside. My idea is that
whether it is an aluminium factory, a
tactory manufacturing cars or other
tactories, before we issue licences we
will have to settle about the setting
up of ancillary industrics through dis-
cussion. I am not thinking in terms
of making any law. As 1 said the
pther day, in the United S*~trc  the
General Motors have ab~1' "N 200 sub-
contractors with them. Imagine what
& big number it is. That is s0 not
snly in motor cars. Even in the steel
plants there, in the Steel Corpora-
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tion of the United States, they have
got 55,000 small industries or business
which feed the requirements of the
steel plants. So it is this kind of an-
sillary industries which we will also
have to put up in our country, and -
we must take some positive steps in
that regard. I have no doubt that we
will be able to do it successfully and
we will be able to have a concrete
and positive scheme in so far as this
watter is concerned.

There is another aspect. In fact, I
have been thinking that our small-
scale industries organisation will have
to make a radical change in their
present sel-up. 1 personally feel that
our small-scale industries organisa-
tion should have three clear-cut divi-
sions. By ‘clear-cut’ I do not mean
that there should be a very hard and
fast line, but there should be a
clear-cut division of work. One unit
or division should deal only with an-
cillary industries. It will be for that
organisation to demarcate, as I said,
selected items which should be built
up in the ancillary industries, to help
the parties in getting the funds, if
necessary, through banks or other-
wise 10 get them raw materials ete.
Even if foreign participation is called
for, Government can lend its morul
support to those parties so that th-y
can get the necessary foreign ex-
change, because |usually it is the
bigger parties which can easily secure
collaboration and participation with
bigger concerns abroad. If the out-
side concerns know that Government
has given their moral support to a
particular party, they will easily get
the necessary loans or participation
trom other countries. I know of one
or two cases. As soon as it ‘was
mentioned by one of our officers to a
foreign concern that “Why not you try
to come to an understanding with some
other party here? We can tell you
definitely that no risk is involved™,
they immediately understood the im-
plications and fully agreed with 1.
In fact, they are now in the process,
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of discussing with the other smaller
iparties. So, I think that this unit
should only look after the.ancillaries.

There should be another unit or
«division which should give guidance
.in regard to the setting up of medium
mize industries. There is not much
difference between the two, as ancil-
lary industries may also be medium.-
size industries. But I am thinking of
.a few items which could be taken up
.as medium-size industries, to which a
reference was made by Shri Manubhai
Shah. For example, paper. We are
in short-supply of paper and it has
‘been estimated that by the year 1963
we will be short of writing and prin-
ting paper etc. by about 1,43,000 tons.
At the present moment, we are im-
porting paper. How to meet this gap?
There can be 4, 5 or 6 big paper indus-
tries which might meet this gap. But,
as Shri Manubhai Shah has stated,
it would be desirable to set up smaller
factories if they are economical. An
investigation has been held by an
.expert in paper and Shri Manubhai
Shah has passed on that report to me.
I was looking into that and I found
¢hat it is stated that for a plant with
‘the capacity of 3,600 tons Rs. 29 lakhs
-will have to be invested. It is also
stated that it will give a return of 18
per cent. He has gone into great
details and furnished every small in-
formation that is called for in this
‘connection in that report. Of course,
he has based his figures also on five
tons per day. Then the number of
factories will be much larger. But
-even if it is ten tons per day and an
investment of Rs. 29 lakhs is made
with a return of 18 per cent., what
greater advantage or benefit can we
expect? On that condition, we can
set up about 50 factories instead cf
having five or six. Every member
from every part of the country, ir
naturally anxious that he should have
industries in his area. Now, if we
have 50 paper factories, we can dis-
tribute 2, 3 or 4 factories in each
State and the raw materials also for
these small factories will not be =0
difficult. Shri Manubhal Shah says
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5 tons with an investment of Rs. 10
lakhs or two or three tons with an
investment of Rs. 5 lakhs, 1 was
referring to raw materials for bigger
factories we want bamboo. Bamboo
might be in short-supply and it might
not be possible to supply bamboo ir
adequate quantities as raw material
for these large paper industries. In
the case of small industries, you can
use waste paper, rags, siraw or
bagasse. These raw materials could
be easily consumed by the medium-
sized industries.

He has also said that even small
paper pulp plants could be set up. Up
till now the idea was that we can
only have a pulp plant as a very big
and a major industryv. But he ig of
the opinion that pulp plants could
also be set up as medium-sized indus-
tries. Further jt will be much easier
and cheaper to supply paper-making
machinery to these smaller paper in-
dustries. We can make them here
more easily and it would be cheaper
also.

I shall mention another item, wviz.
machine tools, If we ®=o desire we
can certainly put up small factories
for machine tools. In fact, during the
war a large number of factories had
come up which were making machire
tools, but later on as the then Gov.
ernment did not take any interest
they came to an end. But we have
many technicians and others who can
take up this work. For machine tools
also an investigation has been made
but it has to be further verified and
finalised.

It may be possible to get Rs. 30
lakhsg worth of machine tools from a
unit in which Rs. 30 lakhs are invest-
ed. If Rs. 50 lakhs are invested, ynu
can get Rs. 50 lakhs worth of machme
tools. We will require machine tools
in very large quantities. In fact, our
requirement would be of the order of
Rs. 30 crores. That is the minimm
firurc. It may go up to‘Rc &0 crores.
At the present moment perhapy w®?
are importing about Rs. 15 crores
worth of machine tools. Of cours,
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we should have for machine tools e'c.
bigger factories. We are going io
double the Hindustan Machine Tuuls
capacity. Another new factory is
going to be set up. Besides that, if
we take up this item as a medium-
sized industry we can again disperse
the industry and give employment to
people living in different regions. |1
was therefore suggesting that there
should be another unit which should
be formed in the small-scale industries
organisation in order to help and guide
the new gntrepreneurs. I am even
thinking, and in fact I have suggested
to some State Governments, that they
should themselves, if others are not
forthcoming, set up some industries.
They do not require very big suns.
It they do so it is all right. I would
even suggest that the Central Gov-
ernment set an example by building
a few such industries so that others
can follow up if they so desire.

The third division or unit which I
would mention at the ¢nd 1s the in-
dustrial estates and the small indus-
trics which do not cost more than
Rs. 6 lakhs. I do not want to say much
about it. Shri Manubhai Shah has
already said enough on that. ] do
not entirely agree that these industrinl
estates should not be put up in cities.
They have to be put up in cities be.
cause there also the question of em-
ployment is tremendous. But hezides
that, 1 made some enquiries from
the Irrigation and Power Department
and came to know that there are
about 600 to 680 towns with a popula-
tion ranging between 10,000 to 20,000.
Out of these over 600 towns there
are a little over 300 towns which are
electrificed. These towns are in fact
the hub of the villages round about
them. I feel that the electricity there
should not be utilised only for light-
ing purposes but we should also uti-
lise it for setting up small indus-
trice or these industrial estates. Trey
should be rural industrial estatcs. It
in those towns we can set up a large
number of rural-industrial estates, we
can have greater production as well
a3 provide chances for larger employ-
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ment.

I shall go a step further and suggest
tha: we should think in terms of
industries in sheds. Plared as we
are, with our poverty and unempley-
ment we cannot always think in a.
big way. In villages, of course, when
we think of using machines we can=
not think of it without power. There
is not enough scope for power at the
present moment in the villages p=rii-
cularly. However expansion of
power is going on even today. There
are not less than 6,000 villages where
power js available and in  another
four to five years it is said that about
46,000 or 50,000 villages will be cover-
ed.  In those villages we can even.
have small sheds. We can have tra:n.
ing-cum-production centres there. We
can utilise the local talent. We can:
make goods which may be needed for
the villages themselves. Small agri-
cultural implements, lanterns and so-
muany things we can think of vaich
could bg¢ made in those <smail sheds
on which we may not spend much for
buildings ete. There may be & inodest
cffort. But it will undoubtedly be :a
the midst of the rural areas where
prople will be greatly benefiteu.

I have taken much of your time:
but in the end I would merely say
that when 1 suggest these thing: about
ancillary  industries, medium-sized
industries, =mall-scale induzirics or
industries 1n  sheds, our abjective
only is to industrialise the country
physically as well as menta!lv. It is.
necessary that each and ev-ry citiven
of our country should feel that if he
is prepared to work with hir hand ne
will get an opportunity fc- working
or he will get employment T1¢ 13 es-
sential. I know it will take time
but we have to procecd in that direc-
tion so that we can industrialise the
country because with agriculture in-
dustries have to go and Haoth have to
be interspersed and give en.ploymont
to people. But the esseqtial ohjective
behind these things in ry inind is
that it will iead to what we call d»-
centraiisation of wealth. Our real
objective is 1o create & new social
order. That new social order can only
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come about when there s n2 con-
centration of wealth. Ir what [ have
said just now there is decertrulisa-
tion of wealth. It can only be possi-
ble when we carry out our inc 'strial
programme on the lines I have jJust
now suggested.

Shri P. K. Deo: 1 want clarifica-
tion on ane or two points.

Mr. Speaker: Afler such a long
speech if the hon. Memb2: is  not
convinced, when is he going to be
convinced? We have got the non
Home Minister waiting here.

Shri P. K. Deo: Just two points.

Mr. Speaker: It is not important.
He will reserve it for the Finance
Bill. Need 1 put any particular cut
motion to the vote of the House'—
No. Then I shall put all the cut mo-
tions to the vote of the House.

All the cut motions were put and
negatived.,

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown 1n
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3l1st
day of March, 1861, in respect
of the heads of demands entered
in the second column thereof
against Demands Nos. 1 to 5 and
106 relating to the Ministry of
Commerce and Industry.”

The motion was adopted.

{The motions of Demands for Grants
which were adopted by the Lok Sabha
are reproduced below-Ed.]

Dxvanp No. 1—MINIsTRY or Com-
MERCE AND INDUSTRY

“That a sum not exceeding
Rs. 7033000 be granted to the
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President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in res-
peet of  'Ministry of Commerce
and Industry'”.

DenianDp No. 2—INDUSTRIES

“That a sum not exceeding Rs.
23,94.83,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1961, in respect
of ‘Industries.' "

DeEmanp No. 3—SaLT

“That a sum not exceeding
Rs. 48,04,000 be granted to  the
President to complete the sum
necessary to defray the charges
which will come in  course of
payment during the year ending
the 3ist day of March, 18681, in
respect of ‘Salt' "

DeEmanp No. 4—COMMERCIAL INTELLI
GENCE AND STATISTICS

“That a sum not exceeding
Rs. 77,03,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1961, in

respect of ‘Commercial  Intelli-
gence and Statistics.'”
Demanp No. 5—MISCILLANEZOUS

DEPARTMENTS AND EXPENDITURE UNDER
THE MinisTRY OoF CoMMERCE AND IN.
DUSTRY

exceeding
Rs. 2,25,77,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year dnding the
31st day of March, 1961, in res-
pect of ‘Miscellanecus Depart-
ments and Expenditure under the
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Ministry of Commerce and Indus-

tryl L1
DeMAND No. 106—CaAPrTAL OUTLAY OF
<THE MiINIsTRY OF COMMERCE AND IN-
DUSTRY

“That a sum not exceeding
Rs: 23,47,92,000 be granted to the
President to complete the sum
necessary to defray the charges
-which wil] come in course of
- payment during the year ending
the 31st day of March, 1961, in res-
-pect of ‘Capital Outlay of the
Ministry of Commerce and Indus-

. tl'y.. "

13.29} hrs,
SUSPENSION OF RULE

Mr. Speaker: The House will now
"take up consideration of the motion
to be moved by Shri G. B. Pant.

The Minister of Home Affairs (Shri
-G. B. Pant): Sir, I beg to move:

“That the first proviso to Rule
14 of the Rules of Procedure and
Conduct of Business in Lok Sabha
in its application to the motion
for reference of the Bombay Re-
organisation Bill, 1960, to a Joint
Committee of the Houses be sus-
pended.”

1 do not think that this motion calls
for any speech or any remarks from
me.

Mr, Speaker: The hon. Minister
may oxplain why it should be sus-
pendod.

Shri G. B. Pant: Under the Rules
-of Procedure and Conduct of Business
the rules relating to financial busi-
ness require that the Select Com-
miltee in @ way should consist only of
the Members of this House unless the
rule is suspended. We have to deal
-with an imporaint measure and we
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want also to  expedite its passage
through both the Houses as speedily
as may be reasonably possible. So,
in order io save time of the both
Houses and also for having the advice
of the representatives of this House
and also of the other House I re-
quest that the proviso be suspended.

Shri B. C. EKamble (Kopargaon):
On a point of order, Sir,....

Mr. Speaker: Does it
financial provisions?

Shri G. B. Pant: It does not con-
tain any guch provisions as could
sirictly be called as financial. But
in al] such Bills there are some re-

contain any

ferences to ratters relating 1o the
distribution of assets and liabilities
and so on which are of a different

character altogether. I would remind
the House that the whole matler was
discussed fuly before vou when the
States Reorganisation Bill was intro-
duced. I had made a similar motion
and the points were discussed thoro-
ughly in the House and after that
you were pleased to say that the mo-
tion should be accepted. Sinular
position was also taken, I think, when
the Madras-Andhra Bill was adopted
by the House.

Shri B. C. Kamble:
order, Sir,

Mr. Speaker: What is the point of
order?

On a point of

Shri B. C. Kamble: My point of
order is: if the motion of the hon.
the Home Minister is accepted by
this House, then it will amnount to ithe

. suspension of Article 109 of the Con-
\ stitution which prescribes a definite
krocedure so far as the Money Bills
fite concerned.

i,

Now, what is it that the hon. the
Home Minister wants to suspend?
He wants to suspend the first proviso
to Rule 74 of the Rules of Business.
This proviso has a direct link with
Article 110 which gives the definition
of a Money Bill. Now, according to





